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CENTRAL ADMINISTRATIVE TRIBUNAL-
BANGALORE BENCH

atosse

Commercial Complex(BDA),
Indiranagar,
Bangalore~ S60 038.

Dateds £ —12- "27

APPLICATION NO 860 /8T(N
W8, No. 294/83 in the Court of Principal Munsiff,
v Bsllary
APPLICANT o Vs RESPUNDENTS
Shri V. Surysnarayana Rao _ The Secy, M/o Communication, New Delhi

To

1., Shri V. Suryanarayana Rao
Postal Assistant
District Board Post Office
Fort
Bellary

2. The Secretery '
Ministry of Communication
Department of Postss & Telegraphs
Sanchar Bhavan
New Delhi - 1410 001

3. Shri:m,S. Padmarajaish
Central Govt. Stng Counsel
High Court Buildings
Bangaloré = 560 001

Subjects SENDING: COPIES_OF ORDER PASSED BY THE BENCH - ' E

Please find enclosed herewith the cooy of ORDER f60avy
SOTORDIXORIER passed by tHis Tribumal in the abdve said application
6n . 1-12=87 ’ ’
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BEFURE THE CENTRAL ADMINISTRATIVE TRIBUNRL
BANGALORE

DATEZD THIS THE Tsti DAY CF DECEMBER,1987.
Present : Hon'ble Justice Sri k.s.purTASMAmvg Vice-Chairman
Hon'ble Sri F,Srinivasan Member (A)

APPLICATIGN Mo. 860/87

V.Suryznarsyanz Rao,

Postal Assistant,

District Eoard Post Ufficer, ;

Port, bell:cry, coe @pplicant

VS,

Union of Indie, ,

by Secretary, . !

M/o Bonmunlcctlon,

Posts & Telecreaphs JEpdrtnent

Sanchar thavan, Hew Jalhi. cee kespondent

( Sri M.,S,Pzdmarejeizh ees Advocate )

Thie e@pplicstion has come upibefore the

Tribunal today. Hoa'ble Sri .Srinivasan, “ember (A) mede

the following 3
0Kk DZK

Tnis is a transferred epplication which ori-
cinated as a Suit before the Frincipal Munsiff; Bellary. The
applicant is workinc as a Postsl Ascistant in £he Fost and
Telegraphs Jep.-itmant at Bellary. He was suspended from ser—
vice by corder dated 20.9,7Z pendinc initietion of disciplinsary
proceedincs, The order of °U‘p8ﬁ°lon wae, however, revoked
by order dated 31.3.1973 while the proceedincs were still goiné
Ghe by or:er deted 28.,8.1975 tie Jisciplinery Authority viz,
che Supdt. of Fost Offices pacsed an order impééing the punish-

ment of Censure on the applicant. The a;?ﬁicant's crievance

in this @_plicetion is that after his suspension was revoked
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he was not paid pay and ellowancec fer the pcriod of suspencion
and that ths Deﬁuxtment had not at any time stated that he was

not entitled to pey for the said period.

2, When the applicotion waé called out toaay
neither the applicant nor his counsel was present. uwe notice
that tne matter was fixed once before on 3.11.1987 end on that
dey @lso neither the applicant nor his councel was present.
The applicant &@s well &s nis councel were separately notified
Lf the firet dete of hearinc on 3.11.1937 and acain of\the
second date of hearinc fixed for today. In spite of the fact
that the notices wefe duly served on them well pzfore the a.ie
of hzaring on each occasion neither has chosen to appear on
either dete. In the circumstences we héve no alternative tut
to proceed with the heecrine of the application with the asci-

stance of SIi “.S.Pednsiejaizh, leczrned counsel for tne

ferpondents.

e (n benolf of the respondents, the recordec
were preduced and shown to us. Ja find thzt &n order uwas
pacsed by the Supdt. of rost ©Offices, Chitradurgs on
3.1.1576 reculzting the pey and allowances of the spplicent
for the period durinc which he was under suspencion. This
order hee bessn pessed in pursuance of Ft+ 548{(5). The ezid
sub-rule (5) provides thst in cuees not fallingc under sup-
rules(2) and (3) of the szid ruis 54g, the Govzrnmgnt cervent
shall te peid “such amount not peinc the wholes o;'the ;ay

and 2llowgnces to which ne would nsve bteen entitled hz=d he

Aot been suspended a&s the competent authority m2y deternine,

after giving notice to the Government servant of the quantun
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propou2d <nd after considerinc ths representetion, if any,
submitted by him in that connection w;thin such period

(which in no case thall exceed 50 days from the date on which
the notice had been served) as may be specifisd in the notice"
(emphaesis supplied). The amount payable to a Government
servant durino the period of suspension has, therefore, to

te determined by the competent zuthority. It cennot be the
whole of the pay and allowances‘ payable while not under
suspeasion, tefore fixinc the amount, the zuthority hes to cive
notice to the Government serv.nt and, if hs files his repre-
sentation thereon within the time stipulated, has to consider
his objsctions. uwe find that in the pieseat c=se a show-cause
notice was issued to the @pplicant on 10.12.1975 as to why he
should not be paid subsistence allowznces as on suspension for

the pericd fiom 20.9.1972 to 31.3.,1973. He was given 15 days
time to mewe hic representastion a2nd he made @ reprecsentstion

on 29.12.1975; The authority considered the said representa-
tion e&nd came to thz conclusion thzt he should be paid only

¢llowance zs if on suspenction. The order discusses in dstezil
the objection of the applicant and comzs to & reassonzble con=
clusion with which we find no reason to interfere. Since the
reculation of pay 2nd allowances fcr che period of suspansion

wmedo .
has been 5 in accordance with the rulees by the com.e-

tent authority after considering the totter carefully, this

application deserves to be disnissed,

4. In the resclt the applicition ic disaicscd.

Pcrtlvv to bear theil own costs,
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